
IF 

IN THE 	TRAL ADNINISTRATI VE TRIBUNAL 
OJTTACK BE NQ-I: CUTVCK. 

ORIGIj., AL 	No.524 OF 1995* 

cuttack, this the 	 of AuiguSt, 2001. 

KARUNAK4IR MANDAL & 0AS. 	.... 	 pETITIONERS. 

VEiS. 

UNL cz OF J.N)iA & OTHLI tG. 	 OPP .PARTIE$. 

FOR INSTRUCTIO145  

1 • 	whether it be re ferred to the reporters or not? 

2. whetlEr it be circulated to all the Benches of the  
Central hdminis trative Tribunals or not? 

(G .NARAS1 IfliAM) 
MBER (JUDIAL) 



NI'RAL ADMINISTRAU VE TRiBUNAL 
CUTTACK BENCH: CUT TACK 

0RI NJL ApPLICATION NO. 524 OF 1995. 
WACK, this the 5 1ayThf August,2001. 

COR AM 

THE H0N0URABt. MR • SOMNATH SOM, VI-CHAIRMAN 

AND 

THE M0OURABTh MR.G .NARASIMHAM,INR(JUDICIAL). 

00 

Karunakar Mandal,Aged about 42 years, son of 
sri Chandrarnani Mandal, at present working as 

ra ftsman ,C3 rade .-II in the E stab]. i. shme nt of 
Survey of india,No.lO.D.O.(SEC)survey Bhavan, 
PORR Laboratory ,Bhu a1swar,Eist;Khurda. 

Sri Banna1i panda, Aged about 40 years, Son of 
Sri para]cshita panda,At present working as 
Draftsman Grade II in the establI.sbment of 
survey of India, No .10, D.O .(SEC) survey Bhavan, 
p .o.p s .Laboratory,Bhubaneswar,Djst:Khurda. 

Ganesh Chandra Sahoo, Aged about 41 years, 
son of sri Jagabandhu Sahoo, at present working 
as Draftsman Grade • II in the es tab]. shn nt of 
survey of India,At.1l D.o.(sEc)surciey Bhavan, 
P .0 .R.R. Laboratory,Bhubanes war, Dist .Khurda. 

4 • A]thil }Q.1mr Nayak, Aged about 40 years, son of 
sri Juenga Nay k at present working as Draftsman 
Gr .11 in the estaJj ish nt of survey of India, 
No .10,1) .0 .(SEC) ,survey Bhavan,p .0 .R.Iaboratory, 
Bhubaneswar ,Di.$t .Khurda. 

5 • Gobardhan je na, Aged about 43 yea3s, Son of late Dama 
jena, At present working as Draftsman Gr.II in the 
Estab1i.shgnt of Survey of India,].]. D.Q .(SEC), 
sur-vey Dhavan,p .0 .R .R .Laboratory,Bhubaneswar, 
Dist; Khurcla. 

6. Bisikeshan suna,Aged about 41 years, sonof late 
cJ 

	

	Chaturbana suna at present working as Draftsman Gr.II, 
in the Estabiisk- nent of survey of India,11 D.o.(5Ec), 
survey Bhavan,p .0 .R..Laboratory,Bhubaneswar, 
J-s ts Khurda. 

S... AppLIthN. 

By legal practitioner : x%/s .P .K.Nohapatra,h.K.Rath,Advocates. 

- VEkS - 
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1 • 	Union of India represented through the Secretary,, 
Ministry of Science and Techno1ogy,Department of 
science and Techrology,Techn1ogy, 	Bhawan, 
Mehereuli Road,New Deihi-flO 016. 

Surveor General of India,Hathibarkela estate 
Ihra Dun(ttar pradesh),pIN_1. 

Additional surveyor General,No.13_Wood Street, 
Calcutta-700 016(t Bengal), 

Director,survey of Ifldi-â.th  Eastern circle, 
survey Bhawan,p.O.R.R .,Laboratory,Bhubaneswar, 
DiS t:KhuLda. 

5 • 	sri panchanan Nayak,at present working as Draftsman, 
Division No.1 in the establishment of survey of 
India,No .D.O • S.E.C.  survey Bhawan ,P .0 .R.R .Iaboratory, 
Bhubaneswar,Dist .tharda, 

MinataDas,at present working as Draftsman Division 1 
in the establishment of survey of India,No.10.D.0. 
(sEc) ,Survey Bhawan,p.Q .R .R Laboratory,3hubaneswar, 
LLst .Khurda. 

Smt.S.B.Mhanty,at present working as Draftsman 
Division I in the establishment of survey of India, 
No .10, I) I) .(SEC) ,Surw y Bhawan,p .0 .R . .Laboratory, 
Bhubaneswar,Dis t .Ithurda. 

Kumari sibani Ghose,at present working as Draftsman 
tLVision No.1 in the establishment of Survey of India, 
No.10 D .0 .(SEC) Survey Bhawan,p .0 .R .R .Laboratory, 
Bhubaneswar,  , jtst .Khurda. 

99 	 Sri simanchala Schu,at present working as Draftsman 
Divisionm in the establishment of survey of India, 
No.104,DJJ.(SEC),sur'vey Bhawan, P.O.R.h.Labotatory, 
Bhubaneswar, ])ist*Khurda. 

10. 	Sunanda Jena,at present working as Draftsman Division I 
in the establishment of survey of India No .10 D.0 .(sEc), 
survey Bhawan,p .0 ,R ,R.Labo rat ory ,Bhubaneswa r, 1)i$ t:Khurda. 

11 • 	sri Debendra Majhi,at present working as Draftsman 
Di vis i0n_j in the  e tabi is hme nt of Survey of India 
No .10 D .0 • (SEC) ,survey Bhawai ,P .0 .R .R .Labora to, 
Bhubaneswar,Dist.Khurda, 

RESPONDENTS. 

By legal practitiorer : MrS .13Jena, Additional Standing Counsel. 
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ORDER 

MR.SOMNAtIFI SOM, VICE-C HAIMAN 

In this Original Application,under section 19 of 

the Aduinistrative Tribunals Act,1985, Sx applicants have 

prayed for a dire ctiori to the Respondents to pay the spl. 

pay and allowances to the applicants from 1-5-1994 till 

date andfor a further direction not to promote the employees 

who are juniors to the applicants to the post of Draftsman 

Division No.1 and to give promotion to the Applicants. 

Respondents have filed counter opposing the 

prayers of the Applicants. No rejoinder has been filed. 

we have heard Mr.p.K.Mohapatra,learned Qunsel 

for tke Applicants and r .5 .J3Jena, learned Adctitional 

Stan di. ng  Counsel (Central) appearing for the wspondents 

and have also perused the records. 

The case of the applicants is that theyare regtxLar 

Draftsman Grade II .They have been given Ad-hoc promotion 

to the post of Draftsman G .1 as also Section Officer, o 

Ad-hoc basis,Even though iflstrtrtions provided that Ad-hoc 

promotion should not be made for morethan one year without 

obtaining prior approval of the Surveyor General of India, 

the Applicants have been given Ad-hoc promotion for long 

periods. Applicants have mentioned in para .-(E) of the 

Original Application that while they were holding the post 

of Draftsman Gr .1 on Ad-hoc basis from time to time,, they 
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have been paid spl.pay of Rs, 250/... per month iApproximately.. 

Applicants grievance is that from 1-5-1994, their Ad-hOC 

promotion as Draftsman Gr.I has Come to an end and in order 

dated 29.6.1995, Private RespOndents 5 to 11 who are 

juniors to the Applicants have been given Ad-hoc promotion 

to the post of Draftsman Grade-I.Ifl the context of the 

aOve facts, they have come up in this Original Application 

with the prayers referred to earlier. 

RespOndents in their counter have stated that 

promotion to Draftsman Grade-I is give on All India 

seniority oasis.Because regular promotion could not be 

given on All India seniority oasis,due to exigencies of 

public work, applicants were given AdhoC promotion but in 

order dated 29.12.1995 46 Draftsman Grade-Il have been 

regularly promott4it to Draftsman Grade-I (Annexure-R/1) 

and out of these, 19 persons have been posted in Bhubaneswar 

Region. Respondents have stated that as on the date of 

filing of counter,no person is on AdhOC promotion to the 

post of Draftsman Grade-I. They have also stated that 

Ad_hoc promotion does not confer any right on the 

candidate to continue in the higher post.On the above 

grounds, they have opposed the prayers of the Applicants. 

c1 .  

From the pleadings of the parties, it appears 

that the main grievance of applicants is against Adhoc 

promotion given to thei r juniors to the post of Draftsman 

Grade-I in order dated 29.6.1995 at Annexure-5.S ome of 
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these persons who have been given such Ad-hoc promotion 

at Annexure-5 are private Respondents 5 to ll.The 

averments made by the Respondents that on the date of 

filing of counter,no person is on Ad-hoc promotion,has 

not been Contested by the Applicants by filing any 

rejoinder.In view of this, it niist oe held that the 

Applicants Can have no grievance now regarding granting 

of Ad-hoc promotion to the post of Draftsman Grade-I to 

their Juniors 

As regards the prayer that the Respondents should 

be directed to give regular promotion to the Applicants 

to Draftsman Grade-I, Respondents have pointed out that 

such regular  promotion is given on the basis of all 

India seniority in Draftsman Grade-Il and the applicants 

are rri.ich junior in the said All India seniority list 

for getting regular promotion to Draftsman Gr.I.In view  

of this, it is held that the applicants nust aiait their 

turn for such promotion and their prayer for a direction 

to the Respondents to give them regular promotion to 

the post of Draftsman Gr.I is without any merit and the 

same is rejected. 

It has oeen submitted by learned counsel for the 

Applicants in course of hearing that 	the 19 persons who 
P\ \  ( 

have been regularly promoted to the post of Draftsman cr.x 

and have been posted to Bhubaneswar RegiOn.none hay. joined 
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in Bhubaneswar Regiofl.Departmental AuthOrities are getting 

the work of Draftsman Gr.I done by the Applicants.Some of 

them have also been promoted to officiate to the post of 

section Officer as and when occasion arises.But from 

1-5-1994 for discharging higher responsibility no extra 

allowance is being paid to them which was oeing paid to 

them earlier on their Ad-hoc promotion to the post of 

Draftsman Grade-I. In view of this, learned counsel for the 

Applicants prays for a direction to the Respondents to 

pay the Applicants the Spl.allowance during the period, they 

have actually discharged the duties of Draftsman Gr.I and 

Section Officer, Respondents in their counter have made no 

averment with regard to payment of S pl.AllOwanCes and in 

vi,j of this, it is difficult to take a view in the matter 

because of the factual aspects involveLln vies of this, 

we dispose of this prayer with a direction to the Applicants 

that they may file representations to the ReSpondent No.4 

praying for grant of such Spl.AllOwanCe for the periods 

they have worked in the higher post. such representation 

should be filed within a period of 60 (sixty)days from the 

date of receipt of a copy of this Oer.RespOfldeflt No.4 

is directed to dispose of such representation of the 

Applicants strictly in accOance with Fules and eligibility 

if any of the Applicants to get such Spl.AllaWaflCe within 

a peri Od of 90(ninety) days from the date of receipt of 

such Kepresentation and intimate the result thereof to the 

Applicants within a period of 15(fif teen) days thereafter. 
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9. 	In the result, the Original Application is disp.sed 

of with the ebservatinsanddirti.ns made abOve.NO Costs. 

(G. NAR.ASIMMAM 
M15 ER(4YUDICIA) VICE 
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